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HOME (B) DEPARTMENT

G.O.(MS) N ‘
==::==)=:2._ 268/12 /Home, Dated, Thiruvananthapuram, 29/10/2012

2.
é,etter NO.WP.1513080/2011 dated 16/10/2012 from the Additional Director
eneral of Police (Prisons), Thiruvananthapuram. .

ORDER

In exercise of the powers conferred under section 432 Criminal Procedure Code,
1973 Government are pleased to order the following remission scale in connection with the
State Reorganization Day 2012 (the first day of November 2012), to the prisoners of the

various prisons in the State having good behavior and no adverse remarks.

Period of Sentence Scale of remission granted
Upto 3 months ) 15 days

Above 3 months and upto 6 months 1 month

Above 6 months and upto one year 2 months

Above one year and upto 2 years 3 months

Above 2 years and upto 5 years 4 months

Above 5 years and upto 10 years 5 months

Lifers , 1 year

The remission granted to prisoners will be treated as actual sentence. The above scale of
remission will be granted subject to the following conditions:-

. Prisoners undergoing actual imprisonment on 15/8/2012 alone are eligible for the

benefit of the special remission.

2. Prisoners on authorized leave on 15/8/2012 shall be considered as prisoners

undergoing actual imprisonment.

C:‘l\"r\.\rl ‘\I' { ‘-I'\\C AR LN L I )



The following prisoners will be ineligible for special remission.

(Prisons) will ensure that the relevs

with strictly.

1) Professional or hired murderers

1) Persons who committed murder for religious, communal or caste reasons and this.
who are sentenced for life imprisonment for offences against the security of the State

i) Persons who committed murder while involved in smuggling operations or murder of

prison staff, prison visitors and public servants on duty.

Iv) Persons involved in sexual assault in any form against women and children resulting
i death and in the murder of women and children and persons aged above 65 ycars,

V) Persons convicted under the Narcotic Drugs and Psychotropic Substances Act.

vi) Persons convicted and sentenced by the courts of other States.

vii) Persons who are foreigners.

While granting special remission to prisoners the Additional Director General of Police

ant provisions in the Kerala Prison Rules, 1958 arc complicd

It is made clear that the provision in 78 (2) Kerala Prisons and Correctional

Services (Management) Act 2010 (9 of 2010) will not stand in the way of granting special

remission being issued by invoking p

ower under section 432 Criminal Procedure Code, 1973.

By Order of the Governor,
SAJEN PETER
Principal Sccretary to Government.

1. The Additional Director General of Police (Prisons), Thiruvananthapuram.
2. The Director Information and Public Relation Department.
3. The Advocate General, Ernakulam.

4. The Registrar, High Court of Kerala .

S. The Secretary, Kerala Legislature Secretariat.

6. The Secretary to Governor with Covering Letter.

7. The Private Secretary to Chief Minister.,

8. The General Administration (SC) Department (vide item 2381
dated 10/40/2012).

9. Stock file/Office copy.

Forwarded/By Order

Section Officer.
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